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No.'L J Date of 	 Order with Sigsature 
Orde1" Oder 

2 7-9-95 It was, mentthnea oy Shri 3.3.iatho, 

learncc counsel for the pelicant, teat tee 

Ji;ner has since receivec. tee reliet claimed 

sy him. Shri K .. .iiohnty, learned OVC rnsent 

civocacc, has filed a memo to th. same effect. 

The pctitiner does not wisCi to pursue this case. 

The same is disosed Ot as not cressed. 

A Niscellaneous ttlicLf n was filed by 

hri 11.1•.l"1ohanty on ocuicif of 6hri £.C.IIisra, 

Respondent No.2,pointing out that he reiiricuished 

Inc. charge as AdQitinal Secretary to Government, 

£lanriing & Co-ordinatisn Leartnent, on 1e.8.1995 
nego 	 r)onnM 

could not take up his post wLehin she A joining 
A  

time. Owing to the stay order issued on 17.8.1995. 

He prays for a direction to treat the interim period 

as extended joining time. No directicns are 

cansiheree necessary on this 	si"ce it is e senti ally 

an aaministratiVe matter within tee cone-bence 

of the Government to decidc suithDly as per rules. 

i- copy o the said iA,•  filed in the Oaurt today 

oc made over to the learned Government sdvocatc for 

onward transmission to the concerned authorities for 

such action as may he called for. 

Copy of this order may be sent to the 

arties as well as to the counsels. 

Thus the O,. is diseased of. 
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